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A1'TENDANCE.CUM-ORDER SII' ET OI''HE IIEARING OI' PRINCIPAL BENCII OI' THENATIONAL COMPANY LAW TRIBUNAI, OiI.iO]iOrO

NAME Ot']'IIE COMpANy: Sh. Vijay Kumar Gupta & ors.

Y/s.

M/s. S.R. Cottex pvt. Ltd.
SECTION oI. TIIE coMpANIES AC'r':24r/242of the companies Act 1956 ani! 24y242 of the

Companies Act 2013.
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Order

Desoitethenoticeofcontemptissued,noshowcausehasbeenfi|ednorany
attempt to purge the contempt has been made. It has also been submitted that the

contemner Mr. Aditya Pratap Singh is suffering from Chickengunya'

2.Letbai|ab|eWarrantsbeissuedagainstMr.AdityaPratapSinghforT.|0'20t6
with two sureties of an equal amount of Rs. One lakh each. The bailable warrant

should be executed by Police Station Janakpuri, New Delhi'

Interim orders to continue till further orders.
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